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OPEN COURT

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHAB AD BENCH ALLAH BAD.

Original Application No.251 of 2003,
Monday this the 17th day of March 2003,

Hon'ble Mr.Justice R.R K. Trivedi, V.C,

Ravi Shankar

S/o Sri Rishal Singh
R/o Shiv Shakti Nagar
Prem Vihar, Meerut.

-,........Apolicant.

(By Advocate: Sri R.C. Gupta)

Versus.

i [ Central Provident Fund Commissiorer
Ministry of Labour, Govt. of India,
New Delhi.

- Regional Provident Fund Commissioner, U.P.
Nidhi Bhawan, Sarvodaya Nagar,
Kanpur.

3. Asstt., Provident Fund Commissiorer (Admn)
Employees Provident Fund Organisatian
Sub Regional Office, Meerut.,

4, Sri Adesh Kumar Jain,
Regional Provident Fund Commissioner (2nd) U.P.
Nidhi Bhawan, Sarvodaya Nagar,
Kanpur .

eecesssesRBSpondents,
(By Advocate: Srin,p, Singh)
By this 0.A., filed under section 19 of Administrative
Tribunals Act 1985, the applicant has challenged the

order dated 03,03,03 by which he has ‘been trangferred

Qr,,/,,/”/ﬁ&- as U.D.C in Sub Regional Office, Meerut to Sub Regional
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Office Gorakhpur of cmpleyeas Provident Fund (rganisatien,

2. Learnsd coeunsel fer the applicant submitted that

the eorder is malafide and has been passed against him at

the instance ef respendant No.4. However, it iiygot disputed

that reapandént Ne.4. was transferred from Maerut fﬁxKaﬂpur

in the month of (October 2002 and impugned order was passed
“~ r"\m\\q

by Respundant Ne.2 in March 2002 i.e., more than 5 3«“@;

transfar of respendent Ne.4. It is not disputed that

the disciplinary procaedings against the applicgnt are

pending at Meerut which are serieus in nature and his

ratention at Mesrut may not have been found desirable

censidering the allsgatiens made therein. In the

circumstances, I de not find any errer in the order of

transfer., Lcarned counsel fer the applicagnt relizd en

judgemant of Hen'ble High Ceurt in case eof 3ulekh Chandra

Us. State of U.P. and others 1959 (2) L.B.E.5.R. page 853.

Hewever,in peculier facts of the presant cass, the case

dogs net help the applicgnt.

3. Lesarnad ceunsel fer the applicant, howaver, submitted
that Disciplinary Preceedings against the applicant are
pending in Meerut, yhareas, applicgnt would be sarv. t
Gerakhpur and it G:ggg#ce difficult fer him toc lesk after
the Disciplinary Proceedings frem such a leng distance.

Fer this purpouse the applicant is given liberty to make
application before respondant Ne.2 namely Regional
Providsnt Fund Cemmissioner U.P. te pust him at some
pl;o-n%;?i&;;\x-ut and if the samne is not pussibls

to ensure that the applicant is granted lesva and T.A.

& D.A. fPor attending the Disciplinary Preceedings. If the
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applicatien is filsd alonguwith cepy ef the erder, it shall
be considered within thres months. Application is

dismpissed.

Ne order as te costs.

Vice-Chairman.

Manish/-



